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central AcniNistrati\/e tribunal principal bench

^-No.1578/1998
tk'

Neu Delhi: Datedrthis the ^ day o f 0 ctober, 19 98.

HON ♦BL E n R. S. R. AOI GE, \/I CE CHaI Rf1 aN ( a) o

p auan Kum ar^
s/o Shri Narain Singh,
Inspector Customs,
Al R Cargo Unit,

New Custom House, ^ 11 •
New Delhi. •••• >^plicant.

(By AduocateS Shri Yatlnder Sharna)
Varsus ji

1. Oommissioner, , r- i
Office of the Oommissiorier of Central Excise^

^  Del hi-1, C. R.83uil ding,
I .P. Estate,
Neu Dal hi.

2. Oaputy Oommissioner (P& \/),
Office of the Oommissioner of Central Excise,
Oelhi-I CR Building,
I.P. Estate,

N eu Del hi «

3. Cy. Di recto rCAdninist ration),
Directorate of Revenue Intelligencep
• D* Block, I.P.Bhauan, I.P .Estate,
Neu Delhi ... • Respon d^ts.

(By Advocate: Shri R.RoBharti).
■  ORDE:R

HOM «B L E 1^ R. S. R. API GE. V/I CE CHaI AN ( a) .

Applicant impugns respondents* ordar

dated 11.8.90 ( Ann ex u re-A^ 1) qua .himsel f«

2. It is not denied that applicant uhile

uorking as Inspector, Customs and Central Excise,

Vadodara, applied for deputation to Ote. Revenue

Intelligence and upon being selected, was appointed

as Intelligence Officer in DRI, Neu Delhi on

deputation basis ,v/ide order dated 24.9.97 ( Annexu re-Al),

uhar< he joined on 3.11.97 (.Annexure- fl2), an d uas

posted in the General Intelligence Section (jTinexure-AS)
S3Bae»fel3S by order dated 4.6.93 (Annexure-a4) applicant
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uas trahsFerrsd on inter cxjmmisslonorate transfer

from Vadorara Osmmissiono rate to the Oalhi ODmmissiono-

rate, and pursuant to that order dated 4,6.98 tha

Addl. ttimmissioner (P& ̂  , Central EXcise and Customs

by his order dated 10,6.90 (Annexure-ftS) transferred
applicant to Delhi Oommiseionorate uith directions

to Oy» Oi recto rj Re\/enua, Neu Oalhi ( Respondait No.^S)

to raliave applicant , Pursuant to that order applicant

submitted his joining report in Delhi Cbmmissionorate

on 17o'6.98 (flnnexure-R8), on the basis of which he uas

posted in Customs Branch on 30,6, 98 ( APnexure-A^)*
and later on 6,8,98 u/as posted in Air Cargo Unit

(,(rinexure-AlO),- but barely 5 days later has been

recalled to DRI ostenably to complete the remaining

term of his deputation in DRI. Now by a furthet

order dated 25,8,98, a copy of which is taken on

record# sn d whi ch'appl i cant has not impugned in

his 0 A» applicant has been transferred from Custom

to StatiSti cs ( Dal hi-I) ,

3,. I hax/e heard both sides,"

4^ It is well settled that transfer is an

incidence of service and transfer orders are normally

not to be interferred with unless they are in violation

of statutory rules or on grounds of malafides,

flanifestly the transfer is not in violation of statutory

rules, and applicant has not alleged malafides agairft

anyone, htawever, this much is true that after reporting

for duty in DRI on 3,i 1i^97 an d being assigned to

general intelligence Section, he was transferred to

Delhi Osmm i ssiono rat e on 17,6,98 wheHi he was posted to

Customs Branch on 30, 6,9 8. an d from theW-to Air Cargo

Unit on 6,8,98, but barely 5 days later has been

recalled to DRI, and seperately by orders dated 25.8.98
■
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has been transfarred From Customs to Statitics

(Oelhi-I).

5<i I am quite sure that re^on dents are

fully auare that such frequent transfers from one

o f fi ce/desf<. to anot he b esi des ha\/ing an unsetlMng

effect on the o ffice'Tcon ce rned without any

corresponding benefit, dbes not advance the public

interest, as any employee requires atleast sometime

to familiarise himself uith the duties and

^  " responsibilities of his post to do ,fulF justice
to the same,'

6, In the result this Ofl is disposed of uith

a direction to Respondait No,1 (Commissioner, Custom

&  Central EX else) to examine the matter in detail,

if necessary in cP^§Ultatlon uith officials

of the Ote« of Revenue Intelligence, keeping in

vieu uhat has been stated in para 5 above, and

pass a reasoned order in support of the decision

that they take-in accordance uith rules and

instructions on the sub je ct^ uithin 2 months from

the date of receipt of a copy of this order,' Till

then the operation of the impugned order dated

1 1,8,98 shall remain stayed. No costs,'

(  S. R,-(\OIGE0
\IVCZ CHAlRnAN(A)
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